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Mr. Speaker: Allow him 1o make a
budget. Do not interrupt him. He is
getting treined in the preparation of
& budget,

Shri 8. 8. Kothari (Mandsaur): He
and the Planning Minister should sit
together.

Shr} Bequeira: Of my tax revenue,
customs, excise and corporation and
income tax provide me with 98.08 per
cent of the revenue &nd it cost me 1.22
per cent of the revenue collected on
collection charges. All the remaining
charges like estate, wealth, expendi-
ture, gift, land revenue, state excise,

‘Shiv Sena’
(HAH. Dis.) e

the other day when I asked for infor-
mation, that these arrears have not
been classified into income ranges or
types of assessees. How are you going
to collect if you do not know from
where to collect.

Shri Umanpath: It is not meant for
collection,

sarl Sequeira: A large part of our
expenditure today is on defence. We
are building massive defence establish.
ment which is an ekpensive proposi-
tion. Have we considered whether
we should build a smaller establish-
ment, @ smaller permanent cadre
where the officer to rank ratio is much
higher than now with a large and
h;ncheaper part-time para-military back-

On irrigation, why did it take so
long to realise that surface water
dries up with any drought and sub-
soil water never dries?

Mr. Speaker: The hon. Member
has to conclude in another two
minutes,

Shri Sequeirs: Sir, I offer these
observations to the hon. Finance
Minister as humble suggestions and
1 request his careful consideration.
I would like to give him one point-
ed reminder. The generation for
whom we were told we are suffer-
ing, the ones who would benefit
from our suffering, are aiready here.
They were born in free India, they
are growing in free India, They
want better lives for themselves,
not for their children. Time, 8ir,
is no longer on our side.

1129 hrs.

“SHIV SENA*”
Shrimatl Suscels Gopalan (Ambala-

tain area. It was published in the
papers that even the Home Minister
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lives of people there were at stake
not only for one day. but for months
together., The same thing followed

in the recent by-elections also. Two
boys were murdered; one was a Pun-
boy studying in a college and
another was & Malayalee. Hundreds
of people got injured and the whole
of Chembur was burnt. Yet, the
Maharashtra Government did not
come forward to safeguard the in-
terests of the people who were stay~
ing there. If the State Government
did not take any step, our Home
Minister, who happens to be a promi-
nent pessonalityy in  Maharashira,
could have gone there, intervened in
the situation and saved the lives and
property of the people who were stay-
ing there, But nothing was done and
it is still continuing in that part of
the country. The situation is so ex-
plosive that even a newspaper like
The Indian Express; was forced to
write an editorial entitled Political
Thuggery’ which says:

“Whatever the reactions might
be to Mr. Krishna Menon's second
successive defeat in the parlia-
mentary constituency of North
East B{nnba:f. the part Dplayed

E

late Mr, Ba:ve won. The gherao
bandh mounted some months ago
Maharash

terrorise a large part of the

views. But elementary descency,
if nothing else, moves seeming
connivance by the authorities with
the ugly activities of the Shiv
Sena against a political oppouent
who also happens to be a Bouth
Indian.

Sooner or later such acquies-
sence in lawlessness must boome-
rang on those who weakly allow
this type of narrow chauvinism
to manifest and gssert itself. The
cry of Maharashira for the
Marathas may;, for all we know,
be confined exclusively to the
Shiv Sena. It so, the Govern-
ment of Maharashtra should not
only unequivocally denounce such
political thuggery but should take
steps to see that its fountainhead
is not allowed to function.

A gimi ar responsibility devolves
on the Union Home Minister, both
because of the office he holds at
the Centre but also becauss of
his predomunant {ntiuence in Maha-
zashtra. The Shiv Sena's regional
Fascism needs to be sternly eurb-
ed. Tise we might scon have
Manharasntras Shiv Sena emulat-
ing rutiers S. 8, and like the
Fuenrer's dream or Lebensraum
(living space) demanding that
India should be merged In Maha-



power there. Yet, he openly de-
nounced it in the conference saying
that he has a right to uphold the,
Constitution. But in Maharashtra
when people are terrorised like this,
where does his duty to uphold the
Constitution go? When introducing
the Unlawful Activities Act in  this
Parliament, our Home Minister was
telling us about national integration.
To preserve that national integration
he wanted that law to be passed. But
I ask you, when a certain section of
the people were terrorised and mur-
dered and when life was impossible
in a part of our country, why did
that national integration not come in?
Where did our Home Minister go at
that time?

So, according to them the law and
order problem srises only when there
ig some risk for them, Everything is
under that, whatever they do. They
are not bothered about what is hap-
pening in the country. When the
prese;vation of the interest of the
working class is there, the Central
Government will come in the open
against them but when there s
something to preserve the right of
a political party nothing will be done.
going on for

monstration against the BShiy Bena.
I it continues like this, some other
thing will come up Recently in

some conflict against the Punjabia,
1 would like to draw the attention of

Mahatma Gandhi are dealing with
such problems in such a callous man-
ner. 1 allege that the Home Minis-
ter himself has nuvsed this organisa-
tion; otherwise, he wou'd have come
out in the open and told them not to
do this. Their own party’s, the Con-
gress Party’s ministry is ruling there.

1 know, the rea] issue behind this
is that there s unemployment in
Maharashtra. Poor people are there
and thev want to divert their atten-
tion. They are saying that these
South Indians, Punjabis, Bengalis
who are coming here are responsible
for all these things. They want
to divert their attention; other-
wise, they will fight for bonus and
for their rights, 8o, in order to divert
their attention they are creating wuch
oganisations. If they carry on like
this. T think, this organisation in the
near future will be the liquidation
committce of the already shattered
Congress empire in India.

Mr. Speaker: There are a number
of people who would like to put
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[Mr. Speaker]

finish it in bhalf an hour. Therefore,
I will call them in the order in
which the names have come to me.

Shri V. Krishnamoorthi (Cudda-

lore): The Shiv Sena is styled as
Shivaji Sena. I am really, sorry that
it is called Shivaji Sena. It will be
a disgrace to the great patriot
Shivaji. This Shiv Sena was founded
on linguistic chauvinism.

Apn hon. Member: Chavanism!

Shri V. Erishnamoorthi: I did not
say ‘Chavanism'..... (Interruption).
The followers of Mr. Thackre, who is
the neo-crusader of Maharashtra, who

set fire to hundreds of houses and
have beaten several thousands of
peaple during the last elections. I
would like to ask the Home Minister
what the Central Government has
done about this problem. It iz really
a delicate problem for the people of
the non-Congress States. What has
the Central Government done about
it?

The Constitution proclaims, under
Article 19, that every citizen has got
a right to move freely throughout the
territory of India and to practise any
profession of his choice. But here is
Shiv Sena which has got thousands of
peop’z who are violating the Consti-
tution.

Mr. Bpeaker: No speech please.

Shri V. Erishnamoorthi: This s
only a preface to my question.

I am really ashamed to say that,
when his attention was drawn to this
by some pressmen, our Finance Minis-

stead of condemning Shiv Sena acti-
Bombay had chosen to
with DMK, in Madras. We

are really ashamed to may that. I
would like to point out that in Madras
State, which is now administered by
the D. M. K. Government, when Hindi
agitation was prevalent throughout
Madras State—you know, Sir, better
that there is a north-Indian commu-
nity in Madras City in a place known

Indian community. We have got Maha-
rashtriang in Tanjore also, Mr. Cha-
van cannot cite even a single incident
against that community. But the
Finance Minixter and the Deputy
Prime Minister is equating DMK.
with Shiv Sena. But our Home Minis-
ter, instead of utilising his executive
powers againstthis, utilises article 256
to suppress gheraos—we are not at all
against it. What is he doing about
this? It is his own State of Maharash-
tra. 1 do not know whether he is be-
hind Shiv Bena. Why is he not utilising

lawful Activities (Prevention)
Will he bring forward a Bill to sup-

me. The Minister will take about 10
minutes, Only question should be put.
Shrl Sreedharan.

Shri R. D. Bhandare (Bombay
Central): Sir, T come from Bombay. 1
know the facts and 1 want to sisle
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(Interruptions)

Mr. Speaker: May I request you to

Mr. Speaker: There are no side
here. Whoever has given notice of it
will be allowed to put a question.

Shri B. D, Bhandare: I want to ask
a question.

Mr. Speaker: I have asked him to
sit down. 1 can not allow him. He
has not given any notice,

Shri Tulshidas Jadhav: On a point of
order. When you have ttad
only questions to be asked is it per-
missible to make speeches?

Mr. Speaker: He may please it
down. 1 have calleg Mr. Sreedharan.

into
the vitaly of the body politic of this
Tountry.

that majoritm of the people of
Maharashtra are behind it. (Inter-
ruptions)

Shri Tulshidas Jadhav; On a point
of order,

8hri A. Breedharan: The people
of South India are living . . . .

8hbri Tulshidas Jadhav: ] am stand-
ing on & point of order.

Mr. Speaker: How many points
of order will he raise? He may please
sit down. I can understand his rising
on & point of order once, but not 8o
many times. ’

Shri Tulshidas Jadhav: He was
saying that the majority of the people
of Maharashtra were behind It.

Mr. Speaker: Order, order,

Bhri A. Sreedharan: I would like
to ask the Home Minister whether
the Goverrrment of India would cons-
titute @ Committee to probe into the
activities of Shiv Sena, whether he



4483 ‘Shiv Senc’ (H.AH. Dis) JUNE 13, 1067 ‘Shiv Sens’ (HLAM. Dis) .uu'

Mr., Speaker: He may ask his

An hon, Member: I would like to
ask a question.

Mr. Speaker: No, no. I wish he
had given notice.

Shr] K. Lakkappa: I am asking
a straight question. Resolutions have
bzen passed by almost all the par-

For example, in my own State,
Vice President of the Congress
been brutally beaten by Shiv

That aspect has been taken
consideration and they have
Resolution condemning the

of Shiv Sena. It is not

own State, but it is
every State, We fecl that
every jeopardy to our Cons-
. The integrity of the whole
has been threatened by this
activities of Shiv Sena. We

ould like to know whether this
- Government is going to investigate
and prob deep into the mystic mean-
ing of the unlawfu] activities of Shiv

Sena and set it right and what is the

reaction of the Home Minister, who

is expected to, and Bhiv Szna is
blessed by him . . (Interrup-
tions)

Mr. Speaker: Order, order. The
notice has been given by Mrs. Suseela
Gopalan under rule 55(2) and a num-
ber of others like Mr. Lakkappa have
given notice under rule 55(5). I wish
the Cogressmen had also given notice

EERBERERES
e
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2

dozen people who have given notice
on this question, If I do not give an
opportunity to the persons who have
given notice, then I will be unfair to

An hon. Member: On a point of

thing
naturally, the Home Minlster will take
action and he will set things right.
Now, I would call the Home Minister,

Shri E. K. Nayanar (Palghat): We
have also given names.

Mr. Speaker: There are only 7 more
minutes left now. If I have to call the
other hon. Members who have given
their names, then there would
time for the Home Minister to
Therefore, I would now ask the
Minister to reply. Instead of
Members trying to repeat the
arguments, may I request the
Minister now to give his reply?

Bome hon, Members rose—

g
4

minu‘es and there will be no time
for the reply of the Home Minister.
1 have still got the names of Shri
C. K. Chakrapani, Shri E. K.
Nayanar, Shri P. Gopalan and
Shri 8. Kandappan.
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Shri P. Gopalan (Tellicherry): Shri Vasndevan Nair (Permade):

May I just ask nne question?

Mr. Speaker: There are five
others whom I have to call, ¢ 1
call the hon. Member, T have to call
the otherz also. But there is no
time. 8o, I would request the Home
Minister now tn reply.

The Minister of Home Affairs (Shri
Y. B, Chavan): T am indeed grateful
in Shrimati Suseela QGopalan and
others who have given me this oppor-
tunity to explain the Governments
point of view in this matter. Just
as everyone of us in the present con-
ditions of India has ( he horn  in
«ome linguistic group or in some
rerion or the other, T have had the
privilege to have heen bhorp in
Maharashtra and of belonging {n the
Marathi I"nguage proup. But I do
not think that anvbody should frown
on this particular fact |

Shrl Manoharan’ (Madras North):
We are proud of ihat.

Shri ¥, B, Chavan:
hear it. We are all born in certain
linduistic oroups. As somebody i3
born in the Tamil group. or Toluen
group, I have been bern in the
Marathi group, and I am tryving to
serve my conuntry in my humble
wav,

I am glad to

Unfortunately, the conditions in the
country today are full ot regionalism
and linguism and serme Dpoison is
comig out of it. Shivsena is the
Tesult of it. I quite concede that
thing especially. But I must say one
thing before 1 make a statement; I
have brought something written and
T would like to read it out. But be-
fore doing that. T would like to say
that the allegations made against me
or the Government of Moaharashtra
sre very unfair. Again, 1 must sav
that to say that Shivsena represents
the entire people of Maharashira is

“:{‘in.m: Nobody said

We have nothing against the people
of Maharashtra.

Shri P. Ramamurti (Madurai): We
have not said that it represenis the
people of Maharashtra as a whole,

An hon. Member: So, let him not

twist it,

Shri ¥. B. Chavan: T am glad that
they all say that, For, Maharashira
has a tradition of nationalism, and
Maharashtra has produced leaders as
humble servants of the nation. The
paizon of regionalism or  linguism,
just as it is making its appearance
and is raising its ugly head elzewhere
made its somewhat uwgly anppearance
in Maharashira alsn, Cerainly, w-e
<hall have to condemn it and make
every effort to remove that poison.

I would like to assure this House
that the Maharashira Government
are quite aware of this thine. The
Chief Minister and the Revenue
Afinister themselves have made
stutements about it and they have
aseured me that they wiil take all
the necessary action  against afl
manifestations of it, whatever they
are.

Shri Surendranath Dwivedy (Ken-
drapara): Did the Home Minister
ever attend a meeting held by the
Shivecra and pAdress it?

Shel Y. B. Chavam: 1 shall give
the details of it presenily. 1 told
them that the Shivsena peoble

sha1ld be ashamed of it. T shall pre-
sontly give the details of it. Even
before o'l this. T had condemned it
Rut. unfortunately what I say in
Mahorashtra about these matiers
docs not make national news. What
is snid against me in Parliament be-
comes national mnews. That is my
misfortune about it.

Mr. Speaker:

T do not think so. 1
do not think that there is

that mis-
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but I must confess that my heart is
paining, and I must say that I cannot
express the pangs of agony in my
heart today adequately. But even
before 1 became the Home Minister,
in October or November last, months
before that, the Shivsena had or-
ganised a meeting at Bombay, I had
just been out of the hospital and I
was not yet keeping well; I was asked
10 unveil a statue of Shivaji at
Shivaji Park at Bombay. It was a
huge gathering of 3-4 lakh people. 1
made my first statement there con-
demning these activities and appeal-
ing to the people of Maharashtra not
to take up this linguistic attitude in
this particular matter. I am on
record about it

Even recenily when I was in
Bombay, I held a press confercnce
and about what I said there I was
misrepresented in some papers in
the south.

Seme hon. Members: Not you,

Shri Y. B. Chavan: Therc are
certainly some problems for Maha-
raghtrians in  Bombay—ol poor
people, I am one of those who
believe that whether it is a poor
Tamil or a poor Telugu or a poor
Kannadiga or a poor Maratha, their
problems are the same. The agony
and the pangs of unemployment are
the same. There are certainly some
economic grievances. At the same
time, I would say that however justi-
fied the economic grievances may be,
nobody has a right to take unlawful
meens in his hands to solve even
those economic grievances. This is
my approach to this matter.

1 would like to put on record a
certain statement on this matter.

Our Constitution accepts only one
citizenship and all citizens have the
fundamental right to reside and
settle in any part of Indla......

st
(South

Shri Bal Raj Madhok
Delhi): Not in Kashmir.

Shri ¥. B. Chavan:....to acquire,
hold and dispose of property any-
where and to practise any profession,
or to carry on any occupation, trade
or business, This fundamental right
must be unreservedly respected both
by the governments in the country
and by the people. It is in the inter-
est of the economic developmnet of
the country and of national integra-
tion that any citizen of India should
feel free to go to any part of the
country, seek employment or pursue
any business or occupation of his
choice. He should have the confi-
dence that while doing so, there will
be no discrimination of any kind
against him and that in a very real
sense the principle of equality of
opportunity would be respected.

In ithe matter of public employ-
ment, equality of opportunity has
been guaranteed by the Constitution
itself and this is a guarantee which
we have been endeavouring, and will
continue to endeavour, to have fully
respected by all the public authori-
ties in the country. In respect of
the Central Government's own
corporate  public enterprises, we
have been issuing instructions that
there should be no discriminatian
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principle of equaliti of opportunity
should be observed.

People will have grievances, Some-
times they are justified and sometimes
they are not. Obviously, where there
are any legitimate grievances, they
should be redressed to the extent
possible. But one thing is certain.
Nobody has any right to seek redress
of his grievances, genuine or other-
wise, by unlawful means. There can
be no justification whatever for creat-
ing hatred or illwill, for one section
of the community to show any kind
of antagonism to another. If there
is anything of this kind, it should be
strongly condemned and where legal
aclion is possible, such, action should
be iaken.

Some weeks ago, I said categorical-
ly at a presg conference in Bombay
that any agitation directed against
any particular linguistic group de-
served to be condemned. 1 alao
described the attitude of the Shiv
Sena as reactionary and harmul and
against the unity of the country. I
take this opportunity to reaffirm
those observations. In answering a
question on 24th May lest, ] mention-
ed the report I had received from
the Maharashtra Government and the
assurance which they had given to
the people and to us, Shri Naik,
the Chief Minister of Maharaghtra,
and Shri Desai, the Revenue Minis-
ter, have also openly condemned the
Shiv Sena movement. I have heard
from the Maharashtra Government
again recently in which the assur-
ances and the determination to take
necessary action have been reaffirm-
ed. I am confident that the Maha-
rashtra Government will stand by
their assurances and take whatever
action is necessary to prevent any
manifestation of parochialism.

Shyl P. Bamamurtl: Will he point
out a single asction taken?

Sbri 5, Kandappan (Mettur): Spell
. out the concrete action taken, don't
be vague.

JYAISTHA 22, 1889 (SAKA)

‘Shiv Seng’
(HAH, Dis)

Shrl ¥. B. Cbhavan: Certain arson
¢ases were mentioned, In one of my

4490

visits, I myself discussed with the
Commissioner

of Police. He assured
me that all the legal action that was
necessary had been taken in this
particular matter. Certainly people
have been put under arrest. So,
action has to be related to certain
incidents,

Shri Vasudevan Nair: There was
a murder case in a by-election, and
nobody was apprehended.

18 hrs,

Shri Y. B. Chavan: I have made
enguiries about that, and I am also
expecting certsin information about
that, but it cannot be gaid that in-
vestigations were not undertaken,

Shri P. Ramamurthi: When actu-
ally houses were being burnt, what
did the Maharashira Government do?
Did it send the police, or the police
just stood there? That is the im-
portant thing. The police never in-
terfered with that, things were going
on for days together,

ghri Y. B. Chavan: I do not think
it is true.
Shri P, Ramamurthi: Are you pre-

pared to have an investigation?

Shri Y. B. Chavan: I am saying
30 because I perscnally discussed this
matter with the Police Commissioner.
I am only suggesting that in a city
like Bombay arson cases and murders
do take place. (Interruptions).

Some hon, Members rose—

Mr. Speaker: The House stands
adjourned till 11 AM. tomorrow.
18.01 hrs,

Sabha
Eleven of the Clock on Tuesdoy June
13, 1887/Jyaisthe 28, 1889 (Saka).

—



